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(a) to (c). No specific short-comings in the internal accounting 
systems of Jawaharlal Nehru University and Delhi University 
have been painted out by the statutory audit. 

Electoral Rolls 

681. SHRI ATAL BIHAR VAJPAYEE: Will the PRIME 
MINISTER be pleased to state: 

(a) whether names of thousands of Chakmas, who have 
been residing in Mizoram since many years, have been 
deleted from the Electoral Rolls recently; 

(b) if so, the reasons therefor; and 

(c) the steps taken by the Government to restore these 
names? 

THE MINISTER OF STATE IN THE MINISTRY OF 
LAW, JUSTICE AND COMPANY AFFAIRS (SHRI H.R. 
BHARDWAJ) : (a) to (c). The requisite information is being 
collected and will be laid on the Table of the House. 

Electrification from Kharagpur to Vizag 

68~. SHRI KARTIKESWAR PATRA: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the survey conducted for Electrification of 
railway lines from Kharagpur to Vizag via Bhubaneswar has 
been made; 

(b) if so, when the work is proposed to be started; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI SURESH KALMADI) : (a) Yes, Sir. 

(b) and (c). The section Kharagpur-Bhubaneswar
Visakhapatnam on South Eastern Railway is proposed to be 
electrified in two phases as under: 

Phase I Kharagpur (Nimpura)-Bhubaneswarl 
Khurda Road section including Paradeep
Talcher Branch Une : The work of electrifi-

cation of this section is approved. It is 
proposed to be executed under the BOLT 
scheme. 

Phase II Bhubaneswar/Khurda Road-Visakhapat

nam : The electrification of this section can 

be taken up after necessary approval. 

Pending Cases 

683. SHRI S.L. SHARMA PREM : Will the PRIME 

MINISTER be"pleased to state: 

(a) whether the Supreme Court has been able to reduce 

the pending cases drastically; 

(b) if so, the details thereof: 

(c) the comparative position in the High Courts at the 
country; 

(d) whether the Government have issued directions to 

the High Courts to follow the Supreme Court in this regard; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

LAW. JUSTICE AND COMPANY AFFAIRS (SHRI H.A. 

BHARDWAJ) : (a) to (c). A Statement is attached. 

(d) and (e). No directions can be issued to High Courts 

for expeditious disposal of cases. However. in order to 

considerthe problem of arrears of cases in Courts and find out 

ways and means to deal with it as expeditiously as possible. 
a meeting of the Chief Ministers and Chief Justices of the High 

Courts was held on 4th December, 1993 under the Chairman

ship of the Prime Minister. The Conference made several 

recommendations for the expeditious disposal of cases, 
which have already been commended to all the State Govern

mentslUT Administrations and High Courts. for necessary 

follow-up action. The Administration of Justice has been made 

a Plan item, as Centrally Sponsored Scheme, with .. view to 

remove 1nfrastructura(bottle:flecks coming in the way of 

expeditious disposal of cases. 
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STATEMENT 

Pendency of cases in Courts 

Supreme Court 

(Actual number 01 files) 
-------_._-_. 

As on 

31.12.1993 

31.12.1994 

1.12.1995 

Name of the High Court 

1993 

High Courts 

1. Allahabad 735326 

2. Andhra Pradesh 119813 

3. Bombay 190392 

4. Calcutta 235503 

5. Delhi 138482 

6. Gauhati 24742 

7. GUjaral 96700 

8. Himachal Pradesh 20044 

9. Jammu & Kashmir 74162 

10. Kamataka 139274 

11. Kerala 142221 

12. Madhya Pradesh 85448 

13. Madras 313331 

14. Orissa 42261 

Regular 
matters 

21,245 

21,983 

21,357 

Admission 
matters 

----.. -- - ---- - --._--- _-- --. _ .. - -_._--

17,166 

35,853 

15.811 

Pendency of cases 

1994 1995 

779313 788448 •• 

134560 145803 •• 

201476 217111 

241888 247392 @ 

146613 148878 •• 

29158 29397 • 

96318 91953 • 

16996 16580 • 

90507 91872 @ 

151566 153929 @ 

169530 190458 @ 

84560 67759 • 

351104 329113 @ 

47970 51406 @ 
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Name of the High Court Pendency of cases 

1993 1994 1995 

15. Patna 86231 96986 93633 

16. Punjab & Haryana 124105 145180 144028 • 

17. Rajasthan 82404 92081 93401 • 

18. Sikkim 77 49 73 •• 

--------- ~- -~--~---~-----~-

Total 

• As on 31.3.95 

•• As on 30.6.95 

@ As on 30.9.95 

26,50,516 

Solar Energy 

684. SHRI PHOOl CHAND VERMA: Will the PRIME 
MINISTER be pleased to state: 

(a) the steps taken by the Government to popularise 
solar cooker and solar lighting; and 

(b) the response of different States to such programmes 
during the last three years? 

THE MINISTER OF STATE IN THE MINISTRY OF 
NON-CONVENTIONAL ENERGY SOURCES (PROF. P.J. 
KURIEN) . ia) The Government is encouraging the use of 
solar cookers by providing financial assistance to States/ 
Union T erntories and manufacturers for organising publicity 
campaigns, establishing sales outlets/centres and organising 
training. demonstrations, etc~ 

28,75,855 2901234 

Central subsidy is being provided for the installation of 
solar lanterns, solar photovoltaic domestic lighting systems, 
street lighting systems and village level small power plants. 
The eligible categories of beneficiaries have been progres
sively enlarged over the last three years. 

Solar cookers and solar lighting systems are exempted 
from excise duty. Commercial users can also avail of soft 
loans and 100% depreciation benefits. Manufacturers can 
import photovoltaic materials and components on concessional 
rates of customs duty. 

(b) States have been actively implementing the solar 
lighting and solar cookers programme. sanctioned to them. 
The state-wise details of solar cooker and solar lighting 
systems installed/sold during the last three years are given in 
the enclosed Statement~ 

STATEMENT 

51. 
No. 

1. 

2. 

3. 

State-wIse installatIon of SPV lighting systemslSPV power plants and sale of solar cookers during 
the last three years (1992-93. 1993-94 and 1994-95) 

State/Union Territory SPV SPV Solar Cookers 
lighting Power Plants 

systems (Nos.) (Nos.) (Nos.) 

Andhra Pradesh 1812 7319 

Arunachal Pradesh 1960 5.9 

Assam 651 80 




